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'Heard Mr. A.ath for the petitioner in M.A. and 

r1r.P.N.hapatra,1earned Counsel for the Opposite Party. 

Mr.Mohapatra submits that in the meantime direction in the 

judgement has been complied with, in as much as the revised 

seniority list has been drawn up and circulated amongst 

the concerned officers for objection,if any.I-Ie has further 

shmitted tht the judgement in the T.A.does not give 

any other diraction.After hearing the learned Counsel for 

the parties we find that in fact a revised list has been 

prepared and circulated but the consequential benefit, if 

any arising out of such seniority list has not been given 

90. The Department would looket into as quicas possible. 
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